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MR. DEPUTY-SPEAKER: I must say 
i>ne thina. It is not a qucation of somebody 
fcelina it. Such cxpressionsshould be avoided. 
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DEMANDS· FOR SUPPLEMENTARY 
GRANTS (PUNJAB), 1968-69 

• 
MR. DEPUTY -SPEAKER: We will now 

prooccd with the Supplementary demands 
of Punjab. 

DBMAND No. 1-9 LAND RBVENUE 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a Supplementary sum not e~
cccdini Rs. 22,01,000 be granted to the 
President out of the Consolidated Fund of 
the State of Punjab to defray the charses 
whicb will come in course of payment 
durinl the year ending the 31st day of 
March, 1969, in respect of'Land Revenue." 

l>IIIIAIID No. 2-10 STAll! EXCISE DUTIES 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a Supplementary sum not ex-
ceodiOl Rs. 2,97,03,000 be pnted to tbe 
Preaident out of the Consolidated Fund 
of the State of Punjab to defray the charses 
which will come in coune of payment 
durini the year endina the 31st day of 
March, 1969, in respect of 'State Excise 
Duties· ... 

DEMAND No. 6 - 14 STAMPS 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a Supplementary sum not e~
ceodlnl Rs. 1,80,000 be sranted to the 
President out of the Consolidated Fund 

of the State of Punjab to defray the charaes 
which will come in course of payment 
during the year ending !be 31st day of 
March, 1969, in respect of ·Stamps· ... 

DEMAND No. 9-19 GENERAL AoNINlSTRA'I10N 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a Supplementary sum not ex-
ceeding Rs. 6.10,000 be granted to the 
President out of the Consolidated Fund 
of the State of Punjab to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1969. in respect of 'General 
Administration.' " 

DEMAND No. 12-23-POLICE 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a Supplementary sum not ex-
ceeding Rs. 15,93,910 be granted to the 
President out of the Consolidated Fund 
of the State of Punjab to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1969, in respect of ·Police· ... 

DEMAND No. 16-28-EDUCATION 
MR. DEPUTY-SPEAKER: 

moved: 
Motion 

"That a Supplementary sum not ex-
ceeding Rs. 16,00,000 be granted to the 
President out of the Consolidated Fund 
of the State of Punjab to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1969, in respect of ·Education· ... 

DEMAND No. 26-42-MULTIPURPOSE RtVER 
SCHEMES 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a Supplementary sum not ex-
ceeding Rs. 4,03,000 be sranted to the 
President out of the Consolida ted Fund 
of the State of Punjab to defray the charFs 
which will come in course of payment 
during the year ending the 31st day of 

• Moved with the recommendation of the President. 
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March. 1969. in respect of 'Multipurpose 
River Schemes'." 

DBau.ND No. 27-43-IIlRlGATlON. NAVIGA-
TION. EMBANKMENT AND DRAINAGE WORKS 

(CoMMERCIAL) 

44-IRRIGATION. NAVIGATION. EMBANItMI!NT 
AND DRAINAGE WOItKll (NON-CoMMERClAL) 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a Supplementary sum not ex-
ceeding Rs. 22.93.000 be granted to the 
President out of the Consolidated Fund 
of the State of Punjab to defray the characs 
which will come in course of payment 
during the year ending the 31st day of 
March, 1969, in respect of Irription, 
Navigation Embankment and Drainage 
Works (Commercial), Irrigation, Naviga-
tion Embankment and Drainage Works 
(Non Commercial)." 

DEMAND No. 29-50-PUBUC WORKS 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a Supplementary sum not ell-
ceeding Rs. 10 be granted to the President 
out of the Consolidated Fund of the State 
of Punjab to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March, 1969, 
in respect of 'Public Works'." 

DIINAND No. 37-70-FoRBSTS 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a Supplementary sum not ex-
ceedilll Rs. 35,00,000 be granted to the 
President out of the Consolidated Fund 
of the State of Punjab to defray the charps 
which will come in course of payment 
durina the year ending the 31st day of 
March, 1969, in respect of 'Forest'." 

DBau.ND No. 38-71-MISCELLANEOUB 

MR. DEPUTY-SPEAKER; 
1IIIMICl: 

Motion 

"That a Supplomentary IUI1I not ex-
ceedilll Rs. 16.25.000 be granted to the 
President out of the Consolidated Fund 
of the State of Punjab to defray the charpe 
which will come in course of paymont 
durillJ the year cndina the 31st day of 
March,I969. in respect of ·MPIlanoous· ... 

DIINAND No. 43-96--C.u'ITAL ourLAY ON 
INDUSTIUAL AND EcoNOMIC 0IvBL0I'1IIINT 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a Supplementary lum Dot ex-
ceeding Rs. 58.00.000 be granted to the 
President out of the Consolidated Fund 
of the State of Punjab to defray the charpa 
which will come in course of plyment 
during the year endina the 3 ht day of 
March. 1969. in respect of Capital Outlay 
on Industrial and Economic Develop-
ment· ... 

DEMAND No. 51-LoAHI AND AoVANCBI 
BY STATI! GoYBltNIIIINT 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a Supplcmontary aum not ex-
ceeding Rs. 10 be granted to ProsIdont 
out of the Consolidated Fund of the State 
of Punjab to defray the charps which 
will come in coune of payment during the 
year endinll the 311t day of March. 1969. 
in rospoct of 'Loans and Ad_ by 
State Govommcnt· ... 

I would rwquest hon. Membcn to confine 
their remarks to just five minutes 0ICh. We 
have hardly half-an-bour. 

SHRI KANWAR LAL GUPTA (Delhi 
Sadar): Two hoon. 

MR. DEPUTY-SPEAKER: If you want 
to participate. you will pt five minutea. 

SHRI KANWAR LAL GUPTA: You 
pve a chance to say somcthin .. 

MR. DEPUTY-SPEAKER: You will 
pI a chaDcc. Please resume your _to 

~ fA .......... (~i\"); 
~wft(t~tttmflRmtm 
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SlUtl K. M. ABRAHAM (Kottayam): 
J move my cut motions. I beg to move: 

"That the demand for a supplemen· 
tary grant of a sum not exceeding Rs. 
15,93,910 in respect of Police be reduced 
by Rs. 100." 

[Use of Home Guards during Indus· 
trial disputes against workers' interests (I») 

"That the demand for a supplemen-
tary grant of a sum not exceeding Rs. 
4,IB.ooO hi respect of Multipurpose River 
Schemes be red'.lI;ed by Rs. 100." 

[Delay in c:>mpletion of construction 
of the Multipnrpose River Projects (2») 

MR. DEPUTY-SPEAKER: The cut 
motions are also before the Hoose. 

SHRI A. K. ABRAHAM: Mr. Deputy-
Speaker, I had an occa~ion to attend the 
meeting of the Consultative Committee for 
Pul1iab on the 12th of this month and it was 
the first and the last meeting of the Pul1iab 
Consultative Committee. Before that 
meeting, I was asked to send. if I wanted to, 
any subjects to the Committee for considera-
tion. I accordingly sent certain items and 
they were included in the agenda but before 
it came up for discussion, the ChairmaD. 
the Home Minister,. dissolved the meeting for 
the time beit18 so that my subjects could 
not be raisej at that time. Anyhow, I am 
101111 to ra8e tbasc iubjects here. because 
tile)' ani V«)' importanc. 

First of all, I am raising the point about 
the firing in Pathankot. At Pathankot, on the 
19th of September, there was police firiDt! 
on the workers. Not only that; they even 
fired upon women and children and aged 
people when they were residing in the cottage. 
Even the bullet marks were to be seen OD 
the walls of the cottage. The higher police 
officials, the sub-magistrate and the railway 
authorities conspired on the 18th and de-
cided to teach a lesson to the workers con-
cerned. and the firing took place the next 
day. A mob of 500 people assembled there, 
as per the Government's version. To 
disperse them the police officials fired tear-
gas shells. Was tear-gas necessary for dis-
persing the mob of SOO people? Was the 
mob ready to attack the police with arms? 
It was not said by the Government. but they 
fired. It was a deliberate conspiracy to teach 
a lesson to the workers. T request the Govern-
ment to have an enquiry into this matter. 

Secondly, I come to the question of trans-
port workers. The transport workers struck 
work during February of tbis year. Their 
demands were not conceded. The services 
of some of the workers were terminated and 
some workers were suspended. Even after 
an agrccment was concluded between one 
MLA. Mr. Harkishan Surjcet Singh and the 
Government. what happened? That agree-
ment was not implemented by the Govern-
ment. In that agreement, it was definitely 
stated that the workers whose services were 
terminated will be reinstated. The photostat 
copy of that agreement was produced, but 
the Government says that the original copy 
must be produced. We are going to produce 
the original agreement. amI I request the 
Government to implement it a t the earliest 
possible time. 

17 brs. 

Coming to flat rate of electricity for tube-
wells, every farmer is required to pay a flat 
rate of Rs. 7 whether he owns one acre or 
50 acres. This is benefiting richer peasants 
and not the poorer peasants. This is double 
the amount usually paid by the farmers 
earlier and it is hilber than what is paid by 
industrialists. 

The U F Government in Punjab brought a 
reform by which peasants bavin& Sa/; .... of 
18.'1<1 Rnd less need not pa)' tax for thelr.\aoIl. 



D. S. 0. (1t.Jab). AORAHAYANA 21,.1890 (SAJU) . 191849 

But that has not been implemented so far. 
I request the Government to do it imme· 
dialely. 

'. . 
From the Sutlej river bend, the peasants arc 

being evicted. They occupied this land after 
the partition ... Pteviouslyit was occupied by 
Muslims. . When the Hindus were driven 
away, from Pakistan, they occupied this land. 
During the recent war with Pakistan in 1965, 
peasants Iivina in Fosilkottu on the border 
were removed from there. and they were 
settled on this land. Now all these peasants 
are being asked to vacate on the ground 
that a seed farm is going to be established 
there with Soviet aid. I submit that Govern-
ment should find out another site instead of 
evicting the farmers from here. 

Silting in Bhakra dam is a real danger. 
If silting continues, the age of the dam will 
be halved. Himachal Pradesh and Punjab 
must have a single authority for it and soil 
conservation and afforestation schemes must 
be implemented. Instead of mere statistics, 
the volume of the work done must be shown. 

Now elections are coming and certain 
officials are being transferred to certain con· 
slituencies. Some police officials-I am not 
going to name them--were working during 
the last elcetion for the Congress. They were 
removed from that constituency. Now during 
the last week, two of these police officials 
have heen again hrought back to that con-
stituency. For free and fair election, such 
trallsfers must be stopped. 

17,04 bn. 

(SHRt GADILINOANA Gowo in the Chai,) 

The Punjab University Employccs' Asso-
ciation bas revived its agitation. It seems 
they had given a charter of demands in 
Marcb. But the Vice-Chancellor did not 
agree to meet the members of the Executive 
Committee of the Association to have talks 
with them. Therefore, the President and the 
Secretary of the A .. ociation met the Chan-
cellor, Shri V. V. Giri and the hon. Education 
Ministor, Dr. Trisuna Sen and ,,"presented 
their case. But they also did not take any 
action. So, they have again started the agita-
tion. I would request the lovemment to 
take speedy measures to ICC thaI the . ssues 
11'0 diacIIIMd by tho V~or with 

the members of the Executive Committee. 
Also, they should order the holdina of a 
fair inquiry spinst corruption, nepotism, 
victimisation of staff and other malpractices, 

SHRI G. S. DHILLON (Taran Taran): 
Since the Demands which have been men-
tioned here are of a limited character, we 
cannot hold any general discussion all around. 
All the same, I want to give some SUgaestiOIlS 
about the items mentioned here. 

Demand No. I asks for a very huge amount 
for continuing the consolidation staff. We 
are having this department for the last 20 
years and for the last four or five years a 
promise is always given, which is repeated 
a number of times by Ihe various Ministries, 
that this department will be wound up very 
soon, because the work is almost over. It 
will be secn from the note put at the end 
that in November 1967 it was decided that 
this department will continue only up to 
March 1968. On a second review it was 
extended to September 1968. It was said at 
that time that only 44,099 acres rema'n to 
be consolidated and hence it would not 
take much time Then the time was fi.cd up 
to 30th Seplember. Later on, at the end of 
the year, it wa. said thaI 2,70,000 odd acres 
were yet to be consolidated. I have not been 
able to follow the reason for Ihis sudden 
increase in acreage. I think, like the old 
Rehabilitation Department, some reason or 
other is trolled out, for «lending the time 
limit. 

There are a number of Directors and 
Assistant Directors in tbis department and 
a note was given that their number will be 
reduced by March 1968 or, at the most, by 
September 1968. At that time, it was decided 
to reduce the strength of this department 
from one Director, four Additional Directors, 
ono Auistant Director, tbrec settlemont offi-
cers, eleven consolidation officers, 570 pat-
waris and so on to one Director, four Addi-
tional Directors, one Auistant Director, 
and 350 Patwaris. Now, at the end of the 
year, tbey say they are lOina to continue 
them again for another year. I propose that 
this department ,hould be wound up as 
scheduled and its work should be aivon to 
the ordinary revenue staff, Otherwise, as 
usual, tbis promilo will be made and al the 
end of every year there will be an announce· 
ment 10 continue the department qain for 
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the next onc year. In this way, it will go on 
like the Rehabilitation Department. 

Then, I am very much surprised at Demand 
No.2. Of course, the credit goes to the last 
Ministry for granting a number of liquor 
licences. They granted so many liquor 
licences and given a commitment to the 
contractors that they will supply molasses, 
spirit, liquor etc. Later on, they found that 
this could not be secured at control ed rates. 
If the contractors were not supplied, the 
Government would have lost Rs. 8 lakhs 
daily, that is, Rs. 2,40,00,000 a month. The 
result was that they went to the open market. 
One of the things that the old ministry has 
left behind is that you come across liquor 
shops with beautiful, coloured bottles 
hanging and advertisements in every nook 
and corner but on the other hand here is 
such a big expenditure. It was to be secured 
from various firms at controlled rates but 
they had to go to the open market and no 
mention has been made here as to how much 
difference it will make in the final profits or 
additional income. Only the additional 
income of Rs. 10 crores is mentioned but 
how much loss the State will suffer because 
of their going to the open market is not 
mentioned. I think, the Government should 
not have thrown open all these commit-
ments unless they were very sure of the pro-
curement of molasses, liquor etc. but thanks 
to the last ministry, they went earlier, other-
wise 1 do not know how far the burden would 
have increased. 

Then there is Grant No. 16. An amount 
of Rs. 19,17,530, as decided under the Re-
organisation Act, was to be given to the 
University. Everybody here knows that this 
was refused to the University when the Uni-
versity approached two States, Haryana and 
Punjab. I have been in the University body 
for a long time and they asked me a number 
of times to persuade those governments. 
But those governments insisted and some 
quarrel is going on about Bhakra and the 
University that they should all be a burden 
on the Central Budget; why they should pay. 
I am very happy that this amount was given 
and i. provided for two years. But this i. 
too meagre an amount. During the last four 
or five years the University had to pay ahout 
Rs. 34 lakhs in the form of enhancement of 
scales of pay etc. of the employees. Of course, 

the University brought its employees at par 
with the Central employees but this demand 
is still continuing. Many employees in the 
University are still waiting for some of their 
demands for further concessions to be met. 
The University is out of funds now. This 
amount should, therefore, have been increased 
at least by Rs. 10lakhs. I appeal to the Minis-
ter, so far as he is in charge of the funds, 
that it should have been a little more than 
what is provided here. 

Then, about border roads, most of my 
hon. friends, who have visited the border 
areas immediately after the 1965 Indo-
Pakistan conflict, must have seen that most 
of the trees were either cut or rooted out 
due to bombardment. At least, 75 per cent 
of the road running parallel to the border 
from Amritsar to Khemkaran is bare, with-
out trees. During the war also half of it was 
without trees. My place is situated on this 
road and many times when I had to travel 
on this road during daytime during the war 
I always thought that perhaps I might or 
might not reach my destination simply 
because of lack of trees. There was no place 
to take shelter. Instructions should definitely 
go that if there is going to be afforestation 
on roads, priority should be given to border 
roads in the Punjab. 
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~1tiT~~t I ~~~~fit;~ 
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17.31 hn. 

IMR. SP!AK.!" in (hI Chair] 

1l. ~ ~ fit; ~ ~ ~lf <mft 
~, ~ ~ 11'iI" ~ if NY, ~!ft 
~ ~ ~ ~ ;A I ~ >tl' 'ifTIfT 

~~~-~m~1Ift~ 
1fm~,~~~iitit~~ 
i\il 7ffl 'l1: if1".W ~ I .q: ~ijf i f1I; mlur 
if;;;f\lr~~~~ I~~m 

<f;;mr~~~I~~t 
'lIT ~ ~, ~ ~ ;m 11"11;, ~ 
~~~~~,~~~11"11;
~11"I1;~~am I ~~mt, 
~:aof<n:~~ I ll~~~ 
~~f1I;~~~IIiT~~ 
t~~~,~~~~~ 
~ ~ fl:r.\1ft, ~ m ~-r.r. ~ 
~ I ~ <f;;mr it ~ If>T ~ tlr.tr 
t, llit ~ ~ 00 ~ ~.m ~ ~ 
m ~-itt ~ ~ ~ 1f1i ~ ~ 
lfRf IR ~ q., ~ ~ 1ft ~~ ~ ~ 
t~<n:~~-~~" 
m:ft tfTlf om ~t ~ f I If· ~ ~
"Ull~itf"'~~~~~t 
1f«~ 1~~~~1l~~~ 
1ftaT If>T ~ ~ W I 

SRRI SAMAR GURA (Contai): 1 will 
take this opportunity to warn the Govern-
ment as also the country about a certain 
critical point that we had from the side of 
the west in 1965. That political spectre is 
to-day again 100millJ larp on the _tern 
side of our country. We have aeon that wbon-
ever there has been an internal crisil in 
Pakistan politics, tho military -junta of 
Pakistan wanted to make an external crisis. 
We have also seen that in 1964 elections in 
Pakistan, when Ayub was chaUe~pd by the 
masses of Eastern and Western winp of 
Pakistan, soon after the elections, lie tool> 
over to that adventure against India. I will 
ask the Government because Punjab is 
historically and also realistically the defence 
shield of India; and for that reason I want 
to draw the attention of the GovernmeDt 
that certain ominuous developments are 
going on inside Pakistan. If we feel that.the 
internal crisis in Pakistan will create a pro-
blem for Pakistan only, then we are mis-
taken. There is every possibility lhlll Mr. 
Ayub will again make 'In adventure .pinst 
India. particularly. to maintain hi. ,addl 
in Pindi. Therefore, we mu·st keep a watch 
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aD tbe borden with Pakistan and for that 
rea8On, we should strengthen and the Govern-
meDt should strengthen the civil defence 
apparatUs, particularly in the border areas 
wUh PaJUstan and also strengthen the Border 
Security Force and also take the people there 
with the Government so that they caD also 
be asaociatod with the efforts of the Govern-
ment in keeping a watch on the western 
border of our country. 

On this aspect, I sball particularly draw 
tbe attention of the Government to the 
damage, destruction and other forms of 
harassment caused to the people on the 
border of Punjab. I do not know whether 
tbe Government by this time have met their 
problemi and resettled them in their own 
homeland tbere. I do not want to deal at 
length with this point. I should only ask 
the Governmeni again to keep a watch on 
the borden of Punjab and also on the internal 
politics of Pakistan particularly in the Pindi 
!'CIion. 

'ftIen, I would like to draw the attention 
of the Government through you to some 
historical and also sacred obligations that 
we owe to the great martyrs of Punjab: 
Bhagat Singh, Rajguru and Sukhdev. I know 
it is the urge of the people of Punjab that 
tfIc memory of these people should be 
honoured. We all know that the.o;e great 
martyn were hanged in the Lahore jail. It is 
the urge of the people of Punjab that the 
Government of India should take some steps 
to nogotiate with the Government of Pakis-
tan so that the hallowed memory of these 
great martyn could be protected in the 
Lahore jail. 

I have also another point to which I would 
draw the attention of the Government. 
No doubt it is an all-India demand and more 
particularly the demand of the people of 
Punjab, because at that time, Punjab was a 
united one, to her areat glory. Perhaps all 
of us have forgotten the resolution of 31st 
Doecmber, 1929 which was for complete 
independence. It was accepted and adopted 
at Lahore. It was a areat meet; a historical 
resolution. I would ask the Government, 
on behalf of the people of Punjab as also of 
India as a whole, that they should try to do 
IQl1JCthi", so tl)at somethi", colJld bc dollC 

to have that memory honoured in that sacred 
place where the first pledge of freedom was 
adopted in Lahore. 

~~~(~): ~J 
1f m ~ wR ~1l1 IfiT ~ i 
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SHRI K. HALDER (Mathurapur): Mr. 
Speaker, Sir, mid-term elections will be held 
in Punjab within two months and the people 
of tbis State are anxiously awaiting the 
termination of President's Rule, which is 
rather a curse to them. The people of Bihar, 
Uttar Pradesh and West Bengal are also 
counting the cnd of one man's autocratic 
administration in their respective States. 

It was the Congress clique which helped 
the installation of the Gill Ministry in power, 
by over-throwing the popular' United Front 
Ministry in that State and tbe Governor was 
a party to it. The Governor rather helped 
the corrupt Ministry to survive by his 
notorious tactics. 

During the period when Gill Ministry was 
in office, a memorandum was given to the 
President by the opposition leaders against 
the Gill Ministry, containing charges of 
corruption and nepotism and demanding a 
commission of inquiry. After the fall of the 
Gill Ministry, that memorandum was re-
ferred to the Governor for preliminary 
enquiry and comments. It is seen from the 
report of the Governor that some of the 
charges have been substantiated. Therefore, 
the Government should now appoint a com-
mission of inquiry. 

Then, the Punjab Roadways employees 
who were arrested or suspended in February. 
1968, under the orders of the Gill Ministry, 
continue to be victimised. Even though 
9 to 10 months have passed, no charge has 
been substantiated against 9 I employees 

1', who are under prosecution and 76 emplo-
yees are still facing departmental enquiry. 
It is the object of the government to dis-
charge the union leaders and militants on 
some fake charges. I will give you an instance. 
The General Secretary of a trade union was 
arrested on the 26th February, 1968 and the 
charge brought up against him was that be 
set fire to a bus on the 27th February, 1968. 

The one-man pay commission on revision 
of pay scales of lovernment employees sub-
mited its report some time back. Yet, govern-
ment have taken decision only about certain 
categories. Many government employees are 
not satisfied with this report for several 
reasons. The report is yet to be published. 
The Chandiprh correspondent of Tribune, 
commenting on tbe revised grades of pay 

in respect of 7 departments, says "generally, 
highly paid employees are benefited ·more." 
In fact, in some cases, for instance, patwaris 
in the revenue department and assistant 
probation officers of the Jail Department will 
lose in the maximum bed. The traffic 
managers and station supervisors (General) 
will get a lower slart. 

Then, the Government of India is delaying 
a decision on the future of Chandigarb. Even 
though the Prime Minister herself had com-
mitted to arbitrate on this question, no 
action has been taken on the question so far. 

During the past three Plans Punjab was 
totally neglected and no heavy projects were 
taken up there. The people of Punjab are 
hopinl that at least in the Fourth Plan some 
projects will be taken up in Punjab to improve 
the condition of the workers and peasants 
in that State. 

It has become a practice of the Congress 
Government here to overthrow any lovern-
ment which is not a Conlress lovernment on 
the charge that there is no democracy etc. 
The ruling party at tho Centre, the Congress 
Party, thinks that they are the only custo-
dians of democracy in this country. But in 
this process what has happened is that they 
have overthrown the popular ministries of 
Punjab, Bihar, V.P., West Bengal etc. and 
I do not know when the Haryana Grants 
will again come up before this House. This 
Government is also planning to overthrow 
the Government of Kerala. You may ask 
what has that to do with the discussion on 
these Grants. I will onlYi'ay that other 
Demands like the Demands for Punjab 
will come before this House. That is the 
tactic.. of the Government at the Centre. 
But I shall give one warning that we shall 
not allow other provinces to pass through 
what Punjab is passing through now. That 
is the only warning I want to give them. 

MR. SPEAKER: Before I call upon the 
next speaker, I may say that the half-an-
hour debate and other debates are not possi-
ble today because we will:Jtave to"go through 
the financial business flnt. We will fill some 
other time that is convenient. I cannot say 
when it will be convenient. 

SHRI M. L. SONDHI (New Delhi): This 
matter is important for obvious reasons 
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and there is the second report of the Deputy 
Commissioner which has been presented. 
It is not something which has been disposed 
of. 

MR. SPEAKER: I know, it is an im-
portant thing but it is not thrown out; we 
are only postponing it. 

SHRf KANWAR LAL GUPTA: Only 
two days are left. 

MR. SPEAKER: I know that. 

SHRI KANWAR LAL GUPTA: On 
Friday there is another half-an-hour dis-
cussion. So it is not possible to take it up. 

MR. SPEAKER: Let me see when we 
can have the discussion. 

SHRI M. L. SONDHI: It is of concern. 

MR. SPEAKER: I know. But let me 
see. Half-an-hour discussions are normally 
taken at the fag-end of the day. 

SHRI KANWAR LAL GUPTA: The 
Minister has gone away. 

MR. SPEAKER: He will come. I do 
not know how lonll will the House sit. ) am 
not able to say that. I told you in the morning 
that we may continue to sit till 8 o'clock 
or 8.30. 

SHRI M. L. SONDHI: It is very im-
portant. It is an issue which transcends party 
linea. 

MR. SPEAKER: Let me see at the end 
of it. 

SHR! KANWAR LAL GUPTA: At 
what time? 

MR. SPEAKER: 
depends on the work. 

do not know. It 

SHRI SRINlBAS MISRA rose-

SHR) M. L. SONDHI: Do matters re-
lating to human liberty set lesser time? 

MR. SPEAKER: You are wasting the 
timo DOW. I cannot say anythina now. 

SHRI M. L. SONDHI: What is going 
on now is a political exercise. 

MR. SPEAKER: But the DemaDds are 
to be passed. 

SHRI M. L. SONDHI: There can be a 
little reduction in time for that. 

MR. SPEAKER: I am trying to reduce it. 
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'Ift'R OIlm ~ ~ m osm ~q m 
<mf.t 'fiT ifiT'r fit;l:rr ;srnrr ~ I 

~ ~ it ~ <n: -.mr;r mr 
~ ~ 'fffiIT ~, ~ '1ft m fit;l:rr ~ I 

~'M' ~ ~ fit; ~ ~ ~ ~, 
~1~ I ~~~~,.".<it 
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~""'I ~rm:r<ti'tf~~~iF 

.fu11; ~ ~ ifl!T I ~ ~ ~m 'f'fr rn 
~ I it1: rm:r ~iF .w it ~ ~. ~ 
"11' 'Rit ",l'fPf~ ~ ~ I ~ ~ <rf,t 
'll'~i1 ifiT -.mr;r "fIl! gm ~ <:ror ~ ~ 
<n: m'fiP ~1 ~~ ~ ~ ~ ~ fit; mt 
if; mt VIlWf ifiT 'Ii 11'1 ~al ~ ~ ;r.r-n 
'ifTfu11: ~n: ~al(f[ 't m1i-ml!f srmwr 
~ iff if'"'IT ~ I A"lI'lallmf'f ~n 
~ lI"Wffii1, ~i lfT <rr<'i:;iT it q,W 
'!I<r i1~ lf~t if'" "foT ~, ~it ~ :tT 
tIT • . . 

qi~T": irot:% ~ 
~ mi1: ~ I J;I"qptoft ~ it 'fiW ~ 
fit;"I1'it 'fiW ~ f.f; ~ ~ ~ ~, 
~ iT-f)' ~ I "11' ~ ~ fit' 1joft ~ 
if; :r.r;r q'T~ :tT m< "fIT ~~ ~ I "I1'it ~ ~ 
'IT@ ~ if~r I Ii· ~ ~ f~ 1joft ~ 
~ ifiTif ~ ~ ~ fit; Ip:IT ~ 
;;mIT ~ I "I1'it ~ ~ I!fT f~ ~ <mr-
f<;rthr iF ~ ~ :;mfur ~ ~ ~ 
~1!fT~~;fffi~~~~,~ 
ft~~,~~;rif~~,~ 
1p:IT~~ I~~~~ I ~" 
~mlt~~ I~ if;;jl qrq' ~ 

~~t,mmlt~1!fT I qmit 
~ffi~~~ I ~fuiri~~ I 
!If1R: Jjoft ~ lIi!: ~ ~ fit; ~ """ 
mrlt~t<'i't~~~ 
~iF~ltm~~1 
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~!f ~ it ~ iF m it '1ft 
'fiW ~ I '¥flf '1>'1iT~ ~ ~ 
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~<it~1 

p;fr ¥I ~ : m!fal fT~, :;it 
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qr~~: mf<;rl!, 
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MR. SPEAKER: 1 shall now put the 
cut motions Nus. 1 and 2 10 the volc of the 
House. 

The cuI mol ions were PilI and negalived. 

MR. SPEAKER: Now, Ihe Question is: 

"Thai the respective Supplementary 
sums nol exceedinll the amounts shown in 
the third column of the order paper be 
granted to the President oul of Ihe Con-
solidated Fund of the State of Punjab to 
defray the charps which will come In 
course of payment durinll the ycar endin. 
the 3 ht day of March, 1969 in respect 
of the followinll demands entered in thr 
second column thereof-

Demands Nos. I, 2, 6, 9, 12, 1(,. 

26, 27, 29, 37, 38, 43 and , .. '-


